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TELANGANA ACTS, ORDINANCES AND
REGULATIONS Ete.

The following is the authoritative text in English
Language of the Ordinance promulgated by the Governor
onthe 14th August, 2014 is being published under article
348 (3) of the Constitution of India for general information:-

TELANGANA ORDINANCE No. 1 OF 2014.

Promulgated by the Governor in the Sixty-fifth Year
of the Republic of india.

AN ORDINANCE TO AMEND THE TELANGANA
(AGRICULTURAL PRODUCE AND LIVESTOCK)
MARKETS ACT, 1966.

Whereas, consequent’ upoh the adaptation of the
Andhra Pradesh (Agricultural Produce and Livestock)
Markets Act, 1966 in the State of Telangana it has been
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Short
title and

considered necessary to change the composition of the
Market Committees and to constitute the said Market
Committees afresh so as to suit to the requirements of
fhe State;

And whereas, the Legislature of the State is not in
session and the Governor of Telangana is satisfied that
circumstances exist which render it necessary for him to
take immediate action;

Now, therefore, in exercise of the powers conferred
by clause (1) of article 213 of the Constitution of India, the
Governor hereby promulgates the following Ordinance:-

1. (1) This Ordinance may be called the Telangana
{(Agricultural Produce and Livestock) Markets (Amendment)

commence-Ordinance, 2014.

ment.

Amend-
mentof
section 5.
{ActNo.
16 of
1966).

(2) It shall come into force at once.

2. |n the Telangana (Agricultural Produce and
Livestock) Markets Act, 1966 (hereinafter referred to as
the principal Act} in sections 5,

(1) in sub-section (1),

(a) in the opening paragraph, for the words
“eighteen members”, the word “fourteen members” shall
be subsituted,

{(b) in clause (i),- for the words “eleven
members”, the words “eight members” shall be substituted;

(c) in the second proviso, for the words “five
members”, the words “three members” shall be
substituted;

(d) in clause (ii) for the words “three
members”, the words “two members” shall be substituted;

(2) in sub-section (3) for the words “three years”,
the words “two years” shall be substituted.
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3. Existing Members, Vice-Chairman and
Chairman of the Market Committee to cease hold
Office:- (1) Notwithstanding anything contained in the
principal Act, all the members, Vice-Chairman and
Chairman of every Market Committee holding office at the
commencement of the Telangana (Agricultural Produce and
Livestock) Markets (Amendment) Ordinance, 2014 shall
cease to hold office as such and thereupon it shall be
competent for the Government to appoint a person or
persons to exercise the powers and perform the functions
of the Market Committee until the Market Committee is re-
constituted in accordance with the provisions of section 5
of the principal Act as amended by this Ordinance.

(2) The person or persons so appointed shall
subject to the control of the Government and to such
instructions and directions as may be issued, from time to
time, exercise the powers, discharge the duties and perform
the functions of the Market Committee and take all such
actions as may be required in the interests of the Market
Committee. '

(3) The Government may fix the remuneration
payable to the person or persons so appointed. The amount
of such remuneration and other costs, if any, incurred in
the management of the Committee shall be payable out of
the Market Committee Fund”.

E.S.L. NARASIMHAN,
Governor of Telangana.

- A. SANTOSH REDDY,

Secretary to Government,
Legal Affairs, Legislative Affairs &
Justice, Law Department.
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